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OR 0 ER 	- 

S.N.Mallick, \JC 	 :. 

- 	 Heard both the counsel, Leave is. gi!an ted to correct 

the CatJS8 title 	the prayer  part 'of the MA.In this MA the petitioner 

has.prayed for restoration of the OR which was dismisd for default 

on .19.4.99. It is submitted by fflr.Chakraborty, id. counsel for the 

petitioner that as he missed to record the date on his diary no steps 

could be taken on the aforesaid date of, hearing. After hearing both 

the counsel we allow this MA and set aside the order of dismissal 

for default of the OA dated 19.4.99. The OR be tes,,Iored to its origi.i 

nel file and number and be listed for hearing on. 24,11.99, Reply be 

filed to the OA wIthin 3 we9ks before the next date and rejoinder be 

filed within a week thereafter. No further time will be granted. The 

MA therefore stands disposed of. 
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